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CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH : ALLAHABAD

ORIGINAL APPLICATION NO, 517 OF 1994

HON. HH!_&.K:EHHTNHG&R' NEHBEH“Q4

Narendra Prakash Saxena

Di "isional Accountant (on Deputation)

\

Tub-well piVision,
District Rampur ¢ .a.;.-ﬂpﬂlicant.

(8y AdVocate:~ shri p. g, Singh)

UBPEUS

1« Union of Indiﬂ’
Ministry of Finance and Audit,
Ne w Delhi,

2. Senior Deputy AcCountant,
General (Works), u.p.,
Allihabad-

3. Deputy Accountant Ganaral(Cunstructian)
Uttar pPradssh,
Allahabad.

4. Exscutivae Enginaeer,
Tub=-wall Division PWD,
District- Hampurt' .--.;--Reapﬂndﬂntsi

(By Ad'ocate:- Km. Sadhna Srivastava)

HDN: MHi St DRYAL » HﬁHEER-A

This application has bsan f£led for satting
@side impunged orgsr dated15-10-1993 Passad by respondsnt
No. 3. A Purther dirictiunis;;ght to the respondents
not to interfare jin the peacerful working of tha a.plicant
as DiVisiongl Accountant Tub-well Division PWD, District

Rampur. The applicant has also Claimdsalary for tha i

post g°f DiJisional Accountant .

2. The case gf the applicant is that he was Se8lacted

On deputation for the post of DiVisional Accountant

at Tub-wel) Diﬁisi?n, Rampur by order datsd 2=3-1991,

APplicant was ralgéved Prom the office by the Executive

AL




Enginasr)Building Construction Division PWD, Bﬁipilly

on 1-4-1991., The applicant was Joined the Tubeuell
Division on 2-4-1991., The applicant was giﬁan an

office order dategd 15-10-1993 by which ha was ordsrad

to bs repatriated to his parant Deprtment bscauss hisg
Period of Deputation 8xpiring on 31-3-1994, this has been
mantionsd by the @asplicant in para 4 (Gii) of the
application. Tha applicant has coms tnlus against

the said order,

Se e ha&a heard Km, Sadhna Sriiastaéa s CoOunsel

4. We find from CA-III which shows the Genseral and
Standard terms ang conditions of dsputation for the post
of Divisional Accountant that Item No. 7 of these
terms and conditjons runs as follgus:-
"The pseriod of deputation can be extended beyond
Ons year at the discretion oF the sr, py.

Accouhtant Genaral (Works); but will not exceed
thres ysars in any case,"

We also find form CA-1I gives an UnNdsrtakiéng of the applicant

which is reproducs below:-

"That I am ready to relinquish the charge of Divisional

Accouhtant and join back in my parent department
@3 ps8r ordars of the competant authority at any

e The applicant's contention is that the said order
should be considersd g Nullity because it doss not
Contain the signaturs gf the authority under which

it has bsen made but js only a Photo-State copy of the

impugned order,

e Fa i
b=~ Wwe find that the nrda{?;yclnstylaﬁia signad by

espondent No. 3 before the Cyclostyle{copy was taken,

s




=3=

which 1s a;idant from Annexurse A=4 to tha 0.A.

Te It is clear from the terms and conditions of
g
deputation aasdundsrtaking of the applicant

Containad in Annexure II & III to the CA that the
period of deputation could not acceed thras years
and that the applicant ha#ing accepted ths terms
and conditions could not subsaguently challangs
Ihé:tha order which was based on the said terms
and conditions. Undar the circumstances, .8 do not
find any merit in the p.A which uzﬁiaismiasad.

NO order as to costs,

b,

Membar-] Mamber-A

Madhy/
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